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Present: C.B. Gogoi, Sessions Judge, 

Sonitpur, Tezpur. 

Misc.(Crl) Case No. 296/2021 

O R D E R 

 

18-09-2021 

Seen petition No. 907/2021 filed by one Abul Kalam seeking bail for 

accused Muzammil Hoque in connection with BR/04 of 2021 u/s 27,29,48A 

r/w Section 2 of Wild Life (Protection) Act 1972 and u/s 51 of  Wild Life 

(Protection) Act 1972. 

I have heard the learned lawyers appearing for both sides and 

carefully gone through the contents of the offence report submitted by the 

concerned officer. 

Learned counsel appearing for the State submitted that accused is  

encroacher of reserve forest land who in spite of repeated notice to vacate 

the reserve forest at Burha Chapori Wild Life Sanctuary and illegally 

cultivated over the land by posing a threat to wild animal which is the 

habitat of large number of wild animals. 

On the other hand, the learned counsel appearing for the accused 

submitted that the accused is not encroacher of forest land and was not 

involved in poaching of any wild animal in the reserve forest area but he is 

an ordinary laborer. Therefore, he is not involved in the alleged offence. It is 

submitted that accused is in jail for about a month till date. 

Having heard the learned lawyers appearing for both sides and on 

careful perusal of the offence report, it appears that the accused is one of 

the encroachers who obstructed on duty forest personnel to discharge their 

duty and was allegedly involved twice in attacking forest officials including 

DFO while on duty apart from being involved in poaching wild animals during 

flood. The allegation against accused is serious in nature. Along with him, 

there were other 73 (Seventy Three) persons who encroached extended 

Burha Chapori  Wild Life Sanctuary and illegally cultivated over the reserve 

land. 
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Therefore, given the nature of the offence alleged, this court is not 

inclined to grant bail to accused. In the result, bail petition stands rejected. 

Send back the offence report in seal cover to the concerned forest 

official. 

Accordingly, the Misc. (Crl.) Bail stands disposed off. 

 

Sessions Judge 
               Sonitpur, Tezpur 


